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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 91/XC-S-1-24-03S-2024
Dated Lucknow, February 19, 2024

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Bhartiya Stamp (Uttar Pradesh
Sanshodhan) Vidheyak, 2024" introduced in the Uttar Pradesh Legislative Assembly on February 6, 2024.

Short title, extent
and
commencement

Amendment of
Article 48 of
Schedule 1- B of
Actno. 2 of 1899

INDIAN STAMP (UTTAR PRADESH AMENDMENT) BILL, 2024
A
BILL
further to amend the Indian Stamp Act, 1899 in its application to Uttar Pradesh.
IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India
as follows :-
1. (1) This Act may be called the Indian Stamp (Uttar Pradesh Amendment)
Act, 2024.
(2) It extends to the whole of Uttar Pradesh.

(3) It shall be deemed to have come in to force with effect from
December 28, 2023.
2- In Article 48 of Schedule 1-B of the Indian Stamp Act, 1899 as amended

in its application to Uttar Pradesh, for clauses (e) and (ee), the following clauses shall

be substituted, namely:-

"(e) (i) When irrevocable authority is
given to the attorney to sell the
immovable property.

(i) When sell the

immovable property is given to the

authority to

attorney for consideration.

(ee) (i) When the members of the
family [father, mother, husband, wife,
son, daughter-in-law, daughter, son-in-
law, brother, sister, grand son/grand
daughter (son's son/daughter), grand
son/ grand daughter (daughter's son/
daughter)] to be authorized with proof
of relationship.

(i) When any person other than the
members of the family mentioned in
sub-clause (i) is authorized to sell the
immovable property by means of

Power of Attorney.
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The same duty as a Conveyance [No. 23
clause (a)] on the market value of the
immovable property which is the
subject matter of the power of attorney.

The same duty as a Conveyance [No. 23
clause (a)] on the market value of the
the

immovable property which is

subject matter of the power of attorney.

Rs. 5000/-

The same duty as a Conveyance [No. 23
clause (a)] on the market value of the
immovable property which is the

subject matter of the power of attorney."
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Repeal and 3. (1) The Indian stamp (Uttar Pradesh Amendment) U.P. Ordinance

saving Ordinance, 2023 is hereby repealed. no. 19 0f 2023

(2) Notwithstanding such repeal anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force

at all material times.

STATEMENT OF OBJECTS AND REASONS

The Indian Stamp Act, 1899 (Act no. 2 of 1899) (hereinafter referred to as the "said Act") has
been enacted to consolidate and amend the law relating to stamps.

Form a regular review of power of attorney deeds registered in the recent period, it has
come to knowledge that some power of attorney deeds were being registered in favour of persons
who were not members of family, and the authority of sell immovable property was being vested
in such power of attorney, without mentioning any consideration in the said deed, and the said
deeds were being registered after paying stamp duty of only Rs. 50/-. A large number of such
cases had come to light in which immovable properties allotted by various authorities were being
transferred by the allotees of the said properties on the basis of such power of attorney deeds
only. Such cases have also come to light where due to changes in laws relating to power of
attorney in other States, registration of power of attorney deeds in respect of immovable
properties situated in other States were being done regularly in the State of Uttar Pradesh. Thus,
misuse of provisions regarding chargeability of stamp duty on power of attorney deeds was
causing an adverse impact on stamp revenue of not only Uttar Pradesh
but also other States. In view of the above, it was decided to amend Article 48 of
Schedule 1-B of the said Act.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Indian Stamp (Uttar Pradesh ) Ordinance,
2023 (U.P. Ordinance no. 19 of 2023) was promulgated by the Governor on 28" December,
2023.

This bill is introduced to replace the aforesaid Ordinance.

RAVINDRA JAISWAL
Rajya Mantri (Swatantra Prabhar),
Stamp, Nyayalay Shulk evam Panjiyan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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